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 क  ९

 Bitls—Intd,

 h.  DEPUTY-SPEAKER:  The
 dion  is:

 ques-

 “That  leave  be  granted  to  introduce

 a  Bill  to  provide  for  capita]  punisament
 for  sabotage  in  essential  services  and  for

 hijacking  of  aeroplanes.”

 The  motion  was  adopted.

 SHRI  8.  V.  85.61:  Sir,  ।  introduce

 the  Bill.

 ‘SPECIAL  EDUCATIONAL  FACILITIES

 (FOR  CHILDREN  or  INTER-CASTE

 ।  or  INTER-RELIGION  MARRIED  PA-
 /

 RENTS)  BILL*

 SHRIMATI  VIDYA  CHENNUPATI

 (Vijayawada):  Sir,  ।  beg  to  move  for  leave

 to  introduce  a  Bill  to  provide  for  gpecial
 educational  facilities  to  children  of  parents

 comtracting  inter-caste  or  inter-religion  mar-

 Tiage.

 MR.  DEPUTY-SPEAKER:  The  question
 is:

 “That  leave  be  granted  to  introduce  a

 Bill  to  provide  for  special  educational

 facilities  to  children  of  parents  contract-

 ing  inter-caste  or  inter-religion  marriage.”

 The  motion  was  adopted.

 SHRIMATI  VIDYA  CHENNUPATI:

 Sir,  1  introduce  the  Bill.

 15.34  hrs.

 CONSTITUTION  (AMENDMENT)  BILL

 (Insertion  of  new  part  XA)

 SHRI  ANANDA  PATHAK  ।  (Darijeel-

 ing):  Sir,  I  beg  to  move  for  leave  to  in-

 troduce  a  Bill  further  to  amemd  the  Con-
 Stiution  of  India.
 ee
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 MR.  DEPUTY-SPEAKER:  The  9e
 tion  is:

 Billls—Intd.

 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  the  Constitution  of
 India.”

 The  mation  was  adopted.

 SHRI  ANANDA  PATHAK:  Sir,  I  if
 troduce  the  Bill.

 LOKPAL  BILL*

 SHRI  RAM  JETHMALANI  (Bombay
 North-West):  Sir,  I  beg  to  move  for  leave

 to  introduce  a  Bill  to  provide  for  the  ap-
 pointment  of  a  Lokpal  to  inquire  into

 allegations  of  corruption  against  public
 persons  and  for  matters  connected  there-
 with.

 MR.  DEPUTY-SPEAKER:  The  question
 i

 “That  leave  be  granted  to  introduce  a
 Bill  to  provide  for  the  appointment  of

 a  Lokpal  to  inquire  into  allegations  of

 corruption  against  public  persons  and

 for  matters  connected  therewith.”

 The  motion  was  adopted.

 SHRI  RAM  JETHMALANI:  Sir,  [|  ?
 troduce*  the  Bill.

 15.35  hrs.

 PROMOTION  OF  A  CASTELESS  AND

 RELIGIONLESS  SOCIETY  BILL*

 SHRIMATI  VIDYA  CHENNUPATI

 (Vijayawada):  ।  we8  to  move  for  leave

 to  introduce  a  Bill  to  provide  for  the  pro-
 motion  of  a  casteless  and_  religionless

 society  in  India.

 MR.  DEPUTY  SPEAKER:  1e  ques-
 tion  1ं

 “That  leave  be  granted  to  introduce  a

 Bill  to  provide  for  the  promotion  of  a



 The  motion  was  aaopted.

 SHRIMATI  VIDYA  CHENNUPATI:  I

 introduce  the  Bill.

 -

 CODE  OF  CRIMINAL  PROCEDURE

 (AMENDMENT)  BILL*

 (Amendment  of  Section  378)

 SHRI  RAMNATH  DUBEY  (Banda)  I

 beg  to  move  for  leave  to  introduce  a  Bill

 further  to  amend  the  Code  of  Criminal

 Procedure,  1973.

 x.  DEPUTY-SPEAKER:  1e  ques-
 tion  is:

 “That  leave  be  granted  to  introduce  a

 Bill  further  to  amend  tine  Code  of  Cri-

 minal  Procedure,  1973.”

 The  motion  vas  adopted.

 SHRI  RAMNATH  9neer:  1  introduce

 the  Bill.

 INDIAN  POST  OFFICE  (AMEND-

 MENT)  BH.L—Contd.

 (Amendment  of  Section  26)

 MR.  DEPUTY  SPEAKER:  Now  fur-
 ther  consideration  of  the  following  motion
 moved  by  Shri  Atal  Biharj  Vajpayee  on
 30th  April  1982,  namely:—

 “That  the  Bill  further  to  amend  the

 Indian  Post  Office  Act.  1898,  be  taken
 into  consideration.”

 Mr.  Vajpayee  was  on  his  legs.  He  has

 taken  120  seconds.

 1.  Vajpavee.

 श्री  अटल  ह जिह (रो  वाजपेयी.  (नई

 दिल्ली )
 :  उपाध्यक्ष  महोदय,  हम  ने  अंग्रेज़ों

 (Amdt.)  Bill  360

 से  आज़ादी  प्राप्त  केर  ली,  लेकिन  भ्रंग्रेंज़ों

 द्वारा  बनाये  गये  कुछ  काले  कानूनों  को

 हम  अभी  भी  श्रपनी  व्यवस्था  का  प्रंग  बनाएं

 हुए  हैं
 ।  अंग्रेजो ंने  1898 में  .  इण्डियन

 पोस्ट  अऑफ़िस
 एक्टਂ  इस  देश  के  ऊपर  |

 थोपा  था  ।  उन  का  उद्देश्य  था-व्यक्तियों

 भर  संगठनों  की
 चिट्ठी-पत्नियों

 पर  नज़र

 रखना,  उसे  रोकना  कौर  उसे  नष्ट-भ्रष्ट

 करने  का  अधिकार  ले  लेना  ।  यह  काम  WAT

 अपने  साम्राज्य  को  बनाये  रखने  के  लिये

 करना  चाहते  थे  ।  पहले  देशभक्तों की

 चिट्ठियां सेंसर  की  जाती  थीं,
 संगठनों

 के  बीच  में  जो  पत्न-व्यवहार होते  थे  उन्हें

 रोक  लिया  जाता  था,  लेकिन  अंग्रेज़  तो

 लोकतंत्र से  बंधे  हुए  नहीं  थे,  उन  की
 मांगों

 !

 में  व्यक्तिगत  श्राज्ञादी  का  कोई  मूल्य  नहीं

 था  ।  1947  में  देश  श्राज्धाद  हो.  गया,

 1950  में  हम  ने  भारत  को  गणतन्त्र

 घोषित  किया,  संविधान में  हम  ने  मूल-

 भूत  अधिकारों का  प्रावधान  किया.  उन

 मूलभूत  अधिकारों  के  अर्न्तगत  व्यक्ति

 को  चिट्ठी-पत्नी  करेने  का  अधिकार  है,

 संगठनों  को  पत्न-व्यवहार करने  की  छूट

 है,  लेकिन  श्रामण्य  है  कि  अंग्रेज़ों  का

 बनाया  हुआ  काला-कानून अभी  तक  चल

 रहा  है।  इस  से
 भी

 बड़ा  आश्चर्य  यह  है

 कि.  उस  काले-कानून का  उपयोग  किया

 जा  रहा  है

 श्री  सोमनाथ  चटर्जी

 दुरुपयोग किया  जा  रहा  है  ।

 (जादवपुर)  :

 श्री  wen  बिहारी  वाजपेयी  :  कर्नाटक

 की  सरकार  ने  बड़े  गर्व  के  साथ  घोषणा

 की  है  कि  हम  कुछ  व्यक्तियों  के  पत्न-

 व्यवहार  को  सेंसर  कर  रहे  हैं  ।

 उपाध्यक्ष  महोदय,  भारत  की  राज-

 धानी  दिल्ली में  दिल्ली  प्रशासन  द्वारा  300

 लोगों
 की  एक  सूची  बनाई  गई  है  ate
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